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• 	 CENTBJL ADMINIsTp1v TRIBUNA L 
GVHTI BENCHGU.Y.TI5 
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• 	
• • . • PPL I CsNTs 

versus 

'

Unicn,of india &OT • • • I  • • • • I  I 
• Respondent 5  

FOR THE (LIC.M(S) 
 

• VO C4 J F 

	

FOR THE REsorIJEN?(5) 	
S C 

	

No tes otthqstry 	
QAIE --------- 	 - 	- 

Pr.sta $oa'be Mr,stice D.N.  
idhury. Vihjj 

	

( 	4( 	 .

Of ticS to infor* the appliàant 
*bout the transfer of the oaeefroii 

L'C 	

Gauhati High Court for taking nec.aaary 

£ 	
I 

1  

2 .11.00 	Miss A.T1dar. 1eared counsel for  
the pplica Sunts that she will take / 	
fresh steps for ervice of copies Within 
3 days. 

List on 6.12.2000 for 	 oraer. 

Viceairman 1 g  

29{ 

	

6.2.00 	
List it on 9..2001 to enable the 

respondents to:fiiewitten Sttt 
and for further orders. 

V1cehajr mk 	
I 



O.A.No,362/2000 

10.1.2001 	None ' appears for the applicant, nor 

any steps taken. List the matter on 8.2.01 

for orders. 

S. 
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0 	 . 	
Vice-Chairman 
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• 	 00 	
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14.3.01 	Ms.A.Talukdar learned counsel 

• 	appearing on behalf of the applicant. 

Mr.B.C.Pthak. Acjdl.C.U.S.C..f0t the 

respodefltS says that he has not 

received copr of the application. The 

- 	ffice note shows that stepa hive 

eeii taken. The appUcatt.  is rxes—.. 

ited to furnish the copy of the respQn" 

	

3r 9-a/ 	 ents. Isaueusual noticeS. List on 

i1.4.01 for orders. 

im Member 

e 

has bca tdtod by t4r.D.C. 

• 	Patk, 	d1.9.q.s.c. thatjs per 
stetent 

• Val filed by the Righrt itself 
in the form of..t jfidgvjt. But 
MS 	 learned cowu3cl for the 
ap.icent has submittdd that she has 

S .  

not recejvcd any. .affidavit or irrL4te 
St&eineat. Th r ',oticlerLt3 

'tate neceaaryateps for  

crpy of the AfL!davit or wzittn ctates 
inentLfiled in the Ktgh Court. with 

I 	
• 	 S  

ccpyto the counit't for th 
• 	 S 	 • 	L,tL41z, 

It 44Open ioz' the - apiicant to file 
rejQnde 	advisct.t4at ca 
9•5 	h- ariag.' 

0 

3 	 Vice 



0.A.362 of 2000 (1 

5 Notes of '  the Registry 
	/ 

Date 	 Order of the Trihuna 

/ 

9051,2001 	i,  ka, Th1ukdar. learned cJ:flsIi 
- 

for the applicant has stated that sho-
hae rceived the urittan state*nt today 

only and raqu tras mi a thus to this rs 
joinderil Pry.r i$ aUowid. 

List on 864001 for hrjnQ. 

1 y  
VLCMitan \' 

bb 

8-6-01 
	 The case is sdournn*d to 22-6-2001 

for hsariflg. 

Mamber 

c947 	/Z1 

JJ 

ii:.JJ- 	/ 

feC 	/i 

ab 

22.6.20(1 	Heardthe learned counsel for the 

parties. Hearing concluded. Judgment 

delivered in open court, kept in 

separate sheets. The application stands 

disposed of. No order as to costs. 

Vice-Chairman 

nkm 
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IN THE GAUHATI HIGH COURT 

h3court of Assam Nagaland, Maghalaya 	Manipur, Tripur; 

Mioram &Aiiacha1 PradeshO 

CIVIL APPELLATE SIDE 

Appearorn. No 	93 	- f 200 

Civi)-1 u1e. / 

• Appellant. 

Petitioner. 

• .9kr 	SA,z 	içv 

1 
- Versus 

U JYJ 	4 0JJ11kL1 o\ L9 Responaent. 	 ( 

Opp. Party. 

Appellant 
. 	 k, 

For 	onë r. çJ 	/• 	'St 	3t 

Respcndent 
For 

Oppcite party 

66  
Not:g by Officer of 	Serial 	Date 	Office notos, 	reports,orers 

proceeding with signature. 
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13.9.2000 	 1  BEFORE 
THE HON 0 BLE MR.JUSTICE JN S1.RVtA 

Heard Mr.AK Goswami,Learned Advocate for the  
petitioner. 

Call for the records. 

'• Let a Rule issue calling upon the 
respondents €0 show cause as, to whya Writ 

should not be issued as prayed for:and/or why 

such further order or other orders shall not be 

passed as to this court may seem fit and proper. 

Mr.K.K.Mahanta,Learned Sr.C.G.S.Co accppts 
notice on behalf of all the respondents.Extra copies 

of the petition háil-be served 'on him during the 

course of the day. 

In the meantime the service of the 

petitioner shall not be terminated.Transfer - 	• 	 - 
this matter to Central Administrative Tribunal 
at Guwahati.This writ application is entertained 

in view of the fact that as on to-day C.A.T. 

t Guwahatiis not functioning. 

• 	Iibèrty is granted to there'spondents to 

move theappliation for vacating the stay. 

DGE 

UPADHYA  

ell- 

ell  

• 	-r'- ' 

I. 
I 
I ."7)  

• 	 / 



(> 
49 

: 	
cdg by offlceqr 	 saial N.. 	]ht. 	 Office aote, repot'4, or4en, ye proceeding 

Advocate. 	 with slgnsir.. 

I 	 I 

Co 

Ce' 

A7  

141  

'I. •1 •  

c - 

S 

.7 



- 

20 

I Noting 	Officer or Advocate 	i 	rii 	D'tte 

* 	 No. 
Office notes, reports, ordc or proceeing 

wuth cignatu2e 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

Original Application No.361 of 2000 

Original Application No.362 of 2000 
And 

Original Appiication No.363 of 2000 

Date of decision: This the 22nd day of June 2001 

The Hon'ble Mr Justice D.N. Chowdhury, Vice-Chairman 

O.A.No.361/2000 

Shri Soumitra Paul, 
C/o Alok Nath, Tarapur, 
Sib-ban, P.O. Silchar, Cachar, 
Assam 

O.A.No.362/2000 

Shri Sudip Kar, 
Ambikapatty, 
P.O. Silchar, Cashar, 
Assam. 

O.A.No.'363/2000 

Smt Ranju Devi Kairi, 
Baghar Kona, P.O. Sabganga, 
Silchar. 	 U 

.....Applicants 
By Advocates Mr A.K. Qcswami and 
Ms A. Talukdar. 

-versus- 

The Union of India, represented by the 
Commissioner & Secretary to the 
Government of India, 
Department of Telecommunication, 
New Delhi. 
The Chief Engineer (Civil), 
Department of Telecom OperationsT\ 
North East Zone, Guwahati. 
The Executive Engineer, 
Telecom Civil Division, 
Department of Telecommunications, 
Silchar. 
The Assistant Surveyor of Works (Admn.), 
Telecom Civil Circle, 
Silchar. 	 Respondents 

By Advocate Mr B.C.PPathak, Addl. C.G.S.C. 

Go.......... 
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Ot4,E R (ORAL) 

CHOWDHURY J (V C ) 

All these cases are analogous in nature involving 

the same and similar issues and accordingly all these 

cases were taken up together for consideration. 

The key issue involved in these applications relates 

to re.gularisation of service of the applicants who are/werie 

working under the Executive Engineer, Telecommunications, 

Civil i3ivision. 	 / 

I have heard'Ms A. Talukdar, learned counsel for 

the applicants and Mr B.C. Pathak, learned Addl. C.G.S.C. 

The learned counsel for the applicants submitted that 

since the appl1cantsLworked more than the statutory 

period, their services aie needed to be regularised Mr 

B C Pathak has producedthe records alongwith the Office 

Order No.34/2001/CE-NEZ/SH348 dated 1.6.2001. As per the 

said Office Order, fourteen persons including the present 

applicants were conferred temporary status in conformity 

.iith the 'Casual Labourers (Grant of Temporary Status) 

Scheme of Départme'nt of Thlecommunication, 1989'. The said 

order included the nanes Shri Soumitra Paul, Shri Sudip 

Kar and Smt Ranju Devi Kairi, the present. applicants. 

In view of the aforementioned order granting 

temporary 	status 	to 	the 	present 	applicants, 	the 

applications have become infructuous. 

Accordingly the, applications stands disposed of. 

The Office Order dated 1 6 2001 shall form part of the 

record It would, however, be open to the applicants to 

move the Tribunal if theyare otherwise aggrieved by the 

order.  

No order as to costs.  

Sd/ VICE CHAIRMAN 



P 
Form No. GHC-NIC/INP/Oi A 

THE GAUHATI HIGH COURT 
(THE HIGH COURT OF ASSAM : NAQALAND: MEGHALAYA : MANIPUR 

TRIPURA : MIZORAM AND ARUNACHAL PRADESH) 

CHECK SLIP 

CASE NO. 	 /200 

DB/SB/ ,Aib 	 CATEGORI CODE: I I 
PIL1NGSINO. 	 DATEOF FILING: 

NAME OFPARTY: 	 1< o 

q vk~_t~ 0", 
Signature of D A 

Court JL Due 

any 

Filed wi hin Limitation 	: 	Yes/No 

Coadation 'Potitioi 	: 	Yes/No 

ifaL 1i 

RelateJ information For 	: 	YesNo 

Caveat atching 

Vakhlatnama File 	 Yes/Ny"  

5, Certifil copy f order 	: 	Yes/N '  

Judernent, if required, 

Filed 

• L 
Affidavit/Verification 	: 	Yes/No 

in ordeii 

From inJProper 	 t 	Yes/No 

Any 	defects to be 	: 	Yes/No 

CASE READY / DEFECTIVE 

i 

SIGNA1gEOFE3SØDT. 	 SIGNATURE OF THE STAMP 
REPORTER 



PL. 75 	 Form No, GHC-N1c'INP/01 

IN THE GAUHATI HIGH COURT 
(THE HIGH COWRT OF ASSAM : NAGALAND MEGHALAYA: MANIPUR 

\ / 	 TRIPURA : MIZORAM AND ARUNACHAL PRADESH) 

Category 	 No. 	 Year 

a) 

 

Case No.: 	 jOO 
() Related Case No. :/_____________ - 199 

Related Information  

() Jurisdictional Value Rs. 	1. (e) Court Fee Rs._______________ 

Provision of law under which the case is filed '11 /_Pr 

DATE I MONTH / YEAR 

(f) Date of Registration 	flJIJ tIIll1 
Case Category Code : Eli 	EIl LII ELI 11111 
Subject Category Code : 	EI91 	A 

1 
() Bench Code 	: FIF 
Sate Name 	: 	 - 	4. State Code___________ 

etitioner (s) 	 c,j 

1. 

1. 

1. 

1. 

1. 

 

 

2. 

2. 

3 

4. 

/ 

(s): 	UYt,  

 

1 
 

I : Petitioner (s) 

(s): 

& 

 

 

* 

Code of 
Case 	: LIE 
rtNo. 	: LILI 
at (ifany) : Yes 	/ No 

use appropriate codes 

011  

Signature with date 

'N- 



/4 
I 

Advocate 

/ 

DISTRICT : 	Ca.cLo 

IN THE GAUHATI HIGH COURT 

( The High Court.of Assam, Nagaland, Meghalaya, Manipur, 

Tripura, Mizoram and Arunachal Pradesh ) 

(Civil 

Writ Pe 

CATEGORY OF CASE 

CATEGORY CODE : 

BENCH 	 A 

Shri Sudip Kar 
Versus 

Union of India and 

Extra''Ordinary Jurisdiction) 

titian (C) No. J ]2OOO 

3i 	CW1( £ 

io ( gq 	 '- 	'rLt 	C ,A  
cU 	£ 	2) 

Petitioner 

ors. 	Respondents 

IEX 
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 Writ Petition 1 	to 11 

 Affidavit 
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 Annexure 	II 	- 

 Annexure 	III 	.- 

 Annexure 	IV 
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QLR1 -CACHAR  

IN THE GAUHATI HIGH COURT 

( The High Court of Assam Nagaland, MeghalaYa, Manipur, 

Tripura, Mizoram and Arunachal Pradesh ) 

(Civil ExtraOrdinarY Jurisdiction) 

writ Petition (C) No 	 J2000 

Category: e- \oi gq 	C&J.J 

The Hon'ble Shri Brijesh Kumar, 	LL8 	the 

Chief Justice of the Hon'ble Gauhati High Court 

and His Lordships other companion Justices of the 

said Hon'ble Court 

&IaJJI&-QL - 

An application under Article 

226 of the Constitution of 

India praying for a writ in the 

nature of Mandamus and/or 

certiorari and/or any 	other 

appropriate 	writ, order 	or 

direction 

mit 

IN THE MATTERQ.E 

'"-EQforcement of the petitioner's 

r I 



/ 

fundamental and legal rights. 

IN THE MATTER OF 

Threatened 	termination 	of 

services of the 	petitioner. 

AND 

IN THE MATTER OF 

Nonregularisation 	of 	the 

service of the petitioner. 

AND 

IN THE MATTER OF 

Shri Sudip Kar, 

son of late Krishnapada Kar, 

Ambikapatty, 

P.O. Silchar: 788004.. 

Cachar, Assam, 

Petitioner. 

Versus.. 
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Union of India, 

represented by the CommissiQfler 

& Secretary, to the Govt 	of 

India, 	Department 	of 

Telecommunications, 	Sanchar 

8hajan, New De1hi- 

Chief Engineer (Civil), 

Department of Telecom Opera-

tions, North East Zone, 

Guvahati. 

Executive Engineer, 

Telecom Civil Division, 

Department of 	TelecommUfliCa 

tions, Dr Surendra Dhar Lane. 

Ambikapatty, Silchar:788 004, 

Assistant Surveyor of Works 

(Admn), Telecom Civil Circle, 

Silchar. 

Respondents. 

The humble petition of 	the 

petitioner abovenamed: 

- 



RESPECTFULLY SHEWETJ±. 

1.. 	That the petitioner is a citizen of India and a 

permanent resident of Cachar, Assam, and as such is entitled 

to all the rights and privileges guaranteed to Indian citi- 

zens under the Constitution of India and other laws for the 

time being in force.. 

2. 	That the petitioner states that he is a graduate. 

He was registered with the employment exchange and his name 

was spondjQr aopearing in a interview for the post of 

temporary typist-cum-work clerk, Grade II, on daily rate 

basis.. The petitioner having qualified and being selected in 

the interview so conducted, the petitioner was appointed 

vide order dated 25.1.93 issued by the Executive Engineer, 

Telecom Civil Division for a period of not more than 89 days 

or till regular incumbent is posted.. 

A copy of the order dated 25..1..93 is annexed 

hereto and is marked as AnnexureiL 

3.. 	That the petitioner states that although the 

appointment order showed that the appointment was for a 

period of 89 days only, the service of the petitioner was 

extended from time to time and the petitioner is still 

continuing in service.. 
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4.. 	That the petitioner is continuOuiY and regularlY 

jscharging the duties to the satisfaction of all concerned 

for nearly 8 ye
tere has been no complaint from any 

quarter whatsoever. 

5. 	That in view of the long service rendered by the 

'petitiOrer, 	the Assistant Surveyor of Works (Admini$tra 

tion), Telecom Civil Circle, Silchar:4 had issued a letter 

dated 15..9..98 to the Executive Engineer, Telecom Civil Divi-

sion I/II requesting him to submit detailed particulars in 

respect of the petitioner for the purpose of regularisatior 

of the service of the petitioner.. 

A copy of the said letter dated 15..9..98 is 

annexed hereto and marked as 

6. 	That in response to the letter dated 15..9..98 

particulars as sought for were furnished and the Assistant 

Surveyor of Works (Admn), vide his letter dated 17..998 had 

forwarded the same to the Executive Engineer (H/Q), Office 

of the Chief Engineer (C), for further necessary action in 

this regard.. 

A copy of the said letter dated 17..9..98 along with 
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the enclosure is annexed hereto and is marked as Annexur 

i i I_ 

7. 	That the petitioner had also filed representations 

from time to time and had also filed an application being 

T2579Bore the Guahati Bench of the Central 

dministratiVe Tribunal praying for amongst others a direc-

tion to regularise the services of the petitioner and the 

okr co-applicant with retrospective effect, i.e. from the 

date of their initial appointment with all consequential 

service benefits including arrears salary, etc, and to 

direct the respondents to alloJ them to continue in service. 

Houever, the said application was dismissed vide order dated 

4.6.99 with cost. The Hon'ble Tribunal dismissed the appli-

cation on the ground that there was no material placed that 

the authority was going to terminate the service of the 

applicant. It is stated that the petitioner has paid the 

cost that was imposed on him by the Hon'ble Tribunal. 

copy of the order dated 4.6.99 is annexed 

hereto and is marked as nnexure:-IV 

B. 	That the petitioner continued in service notwith- 

standing the dismissal of the said application before the 

Hon'ble Tribunal which, however, did not go into the aspect 

of regularisation at all. The petitioner begs to state that 
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the Superintending Engineer (Civil), Telecom Civil Circle, 

rote a letter dated 25..42000 in connection with the regu-

larisation of the service of the petitioner and some others 

and details of each of such employees who were engaged for 

long periods of time was given. By the said letter the 

Superintending Engineer solicited the kind intervention in 
rN 

the matter for regularisation. 

A copy of the said letter dated 25.4.2000 is 

annexed hereto and is marked as Annexure:-V. 

9, 	That the petitioner states that the petitioner 

came to learn that Smt Ranju Devi Kairi, who was similarly 

situated with the petitioner and whose case was also for-

warded for regularisation, was terminated from service vide 

order dated 31.8.2000 j.e.f. 1.9.2000. No reason was as-

signed in the said order. The aforesaid Ms Kairi was ap-

pointed as a steno-cum-typist on 12.8.92. The petitioner 

I also has reliably come to learn that termination of his 

service is also imminent and such order of termination ttjill 

be passed by the competent authority immediately on arrival 

at the station from a tour on 14.9.2000 and as such the 

petitioner has approached this Hon'ble Court invoking the 

rit jurisdiction in viej of the fact that the Central 

Administrative Tribunal, in absence of Vice-Chairman and 

Member, is not functioning in the judicial side. 

10  

:3- 	1.' 
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A copy of the order dated 3182000 is annexed 

hereto and is marked as Annexure:-VI. 

10, 	That the petitioner states that the petitioner 

having rendered continuous service for nearly 8 years, as 

recommended by the Superintending Engineer (Civil) by his 

letter dated 25.4.2000, his case is liable to be considered 

for regularisation. 

That the respondents acted illegally acted arbi- 

trarily in not considering the case of the petitioner of 

regularisation in view of his long satisfactn3s service and 

as such the same is violative of Article 14 and 16 of the 

Constitution of India. 

That the petitioner states that the post in which 

the petitioner is discharging his duties, is a sanctioned 
0  

post and the fact that the petitioner has rendered service 

for almost 8 years Nould go to shov that the service of the 

petitioner is needed on a permanent basis and the duties 

jhich the petitioner is discharging is regular in nature and 

as such the respondents are liable to be directed to consid-

er the case of the petitioner, if necessary by framing a 

scheme, for the ends of justice. 



9 

.13. 	That your petitioner submits that in the facts and 

circumstances of the case, termination of the service of the 

petitioner would be against the interest of justice and as 

such the respondents are liable to be directed not to termi 

nate the services of the petitioner summarily. 

That your petitioner submits that the respondents 

acted illegally and arbitrarily in not taking up the matter 

relating to the regularisation of the petitioner's services 

and as such the respondents are liable to be directed to 

consider the case of the petitioner for regularisation of 

service 

That unless during the pendency of the case the 

respondent are directed not to terminate services of the 

petitioner, the petitioner will suffer irreparable loss and 

injury. 

That the petitioner demanded justice and the same 

was denied to him. 

. 	That there is no other alternative, equally effi- 
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cácious remedy and the remedy prayed for is just, proper and 

adequate. 

18. 	That this application is made bonafide and for the 

ends of justice. 

In the premises aforesaid it 

is humbly prayed that Your Lord 

ships may be pleased to call for 

the records, issue a Rule, call 

ing upon the Respondents to show 

cause as to Nhy a vrit in the 

nature of Mandamus be not issued 

directing the respondents to 

regularise the services of the 

petitioner and on cause or causes 

shown and after hearing the 

parties, make the Rule absolute, 

and/or pass such further and/or 

other order/orders as Your Lord-

ships may deem fit and proper; 

-And- 

In the interim it is further 

prayed that Your Lordships may be 

pleased to direct the respondents 





A F F I D A V I T t,  P WI I 

I, Shri Sudip Kar, son of Late Krishnapada K( 

ck aged about 	.years, resident of Ambikapathy, P,O.Silchar: 

: 788 004, Cachar, Assam, do hereby solemnly affirm and say as 

fol lojs: 

1. That 	I am the petitioner in the instant case and 

such am acquainted with the facts and circumstances of the 

case  and hence competent to swear this affidavit, 

2. 	That the statements made 

iparagraphs 	(1j) 4.. I2s 

accompanying petition are true my 

fl:. paragraphs 	5, ' 

matter of records of the case are 

in this affidavit and in 

of 	the 

knowledge and those made 

being 

t rue to my t4e 

information derived therefrom which I believe to be true and 

the rest are my humble submissions before this Hon'ble 

Court. 

And I sign this affidavit on this the 	day of 

4/2000 at Guwahati. 

I dent i f i e d by me, 

D E P 0 N E N T' '  

dvocatess Clerk 

/3 7M  
C> 

SV$ t 	! 	
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1L PA1T" OF TEl 	Ic1pIoN IE j:: TVI ,, 1;NGl N!;Ep: 'I ELECUM CIV IL DIVI WN: 
SI LC}L R: 788001. 

at S:Lichr,t}ie 	j /l99 

OFFICE 0I1)ER 

t.f)provd1of EXecuLj\7C Lrrilne:r, 
iJ. 	 l Ae corn Civil Divisi0, ohar is he.I5y cohvyeci for 	 Xr, 	typist. 
wn w4c r—xireiy on cai bi undr Thiecom Civil Diviaon, 

3Licht 

for 	
period no L mare than 89( 	

nine) days or till. regu1r ir.eLrnhent Is 	S 
Led WhiCh ever is earj icr at: a daily rate of57 

	, PiEty 	
ie tliny ie)on1y. 

WOTk no pay basis 	
only 

L sjrv 	
is on easul hn is nid will not confer any 

iOhL for h is re ular en9aj mn b in this DeparLffle1) and will automatically CC3 ;ifLer 09 days. 

i) 	
( 

EXecuLjve Injineer, 
TCiecomCjvjlDjvjt 

1 	 e;hXj 
Sujp Xar, C/O 	 J(r, Ambikptt, 

jk 	t':ru 	g I . 

Div n ion, 
Silchar. 

• 

S. 

- 
I. 

•iI 



I 

ANNEXURE:-II 
CONFIDENTIAL/X 

PEON POST 

DEPARTMENT OF TELECOMMUNICATIONS 
OFFICE OF THE SUPERINTENDING ENGINEER::TELECOM CIVIL CIRCLE 

SILCHAR-"788 004 

No. 12(4)95/SE/TCC/SC/Conf/58 DATED AT SILCHR,THE 15998 

TO 
The Executive Engineer(C) 
Telecom Civil Division:I/II. 
Silchar4. 

Sub Regularisation of service regarding. 

1 . 	With reference to the subject mentioned above, you are 
requested to furnish the particulars in respect of 

Shri Sudip Kar 	Presently working in 0/0 the 
Superintending Engineer(C) 
Telecom Civil Circle, Silchar, 
(Previously working in 0/0 the 
Executive Engineer, Telecom 

I 	 Civil Divn, Silchar, 

Mrs Jayashree Deb Roy 

	

	Presently working in 0/0 the 
Executive Engineer (C), 
Telecom Civil Divn.II, Silchar 

Sri Soumitra Paul 	Presently working in 0/0 the 
Asstt. Engineer(C), Telecom 
Civil Sub: Divn.. Aizawl. 

Miss Ranju Devi Kairi 

	

	Presently working in 0/0 the 
Executive Engineer (C), 
Telecom Civil Divn.I, Silchar.. 

The following particulars in respect of them are 
tobe submitted immediately for onward transmission of. the 
same to the higher authority, 

How recruited. 
Basis of contract. 
Condition of Contract. 
Mode of payment. 
Amount paid. 

Matter is most urgent 

Asstt. Surveyor of Nork5(ADMN) 
Telecom Civil Circle. 

Silchar4. 

c) 
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CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH. 

Original Application No. 258 of 1998. 

Date of Order : This the 4th Day of j'tne, 1999. 

stice Shri D.W.Baah, Vice-Chairma, 	 I  

Shri'Q.L4.Sarlglyine, AdministratiVe,Member. 

l.hri Sudip Kar & 

2. MJ.88 RanjU Devi KJ.ri 
office of the Lxecutive Engineer, 

	

Telecom Civil Division, Slichar. 	. . . Applicants. 

By Advocate Shri S.Srrna. 

- Versus ,- 

Union of India 
rcpreSentcH1 by Lho Secretary to the 
Govt. of India, Ministry of ConUnicatiofl, 
Deptt. of Toleco,tunuflicatiofl, 
.anchar Shawan o  New Delhi. 

The Chairmin, Tclocom Commission, 
srichar Shawan, NOW Delhi. 

.3 The Chief General Manager, 
Telecom 1ssam Circle, 
ulubari, c,uwahati-7, 

4 • The E.xecutive.  Engineer, 
Telecom Civil Division, 

• 	 silchar. 	
. . . ResponC3entS. 

.:.' 	
. 

I: 	•, 	 II 

IId1patO 
Sri A.Deb Roy, Sr.C.G.S.C. 

0 R D E R 
• • 	 l , 

; 	 /. 	 • 

TheSe two applicants have filed this 
ppliCati0fl 

apprehefldinQ that their services are lflely to be terminated. 

There WS 
no notice of termiflato11. 

e have heard Mr &.Sarma. learned couel for the 

•. 

; applicants and 
11r A.Deb Roy, learned Sr.c..S.0 

for the 

respOndents. Mr Sartna is unable to show anythu)g before 

us that the authOriLY was going to terminate the servCeS 
/ 
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• 	 I 	 ,. 	 •• •  
of the appllcaflts. We find no ground to proceed with tii 

Lu VW 
of the above the application is dis 

c a8O.

rniSSe4  

1  

V 	with a CO3t 
of k. 1000/- and that has tO ,be• paid by the 

date 

appLiCaflt5 to the respondents VWithifl 
15 dayS from the  

of rocoipL copy of this order. 
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.. 	
oil II I(l'. 01' I J I I: l JII1 IN1'ENI)ING I:NG INEER : '1'J ,f'COL4 civir CIICLE 	. 

, 	 SILCILAR— 788 004 

No.  

To, 
Shri ILR. Dwi 	 . 
Chief Eiueci(C) 
telecom A.ssani 

• 	Guwahat I 
p . 

Sub: 	Regutarisation / Gnu it of lcmpornry status to Casual Iabourcrs under TCC, Slichar. 

Kindly rctr to your Icuer No.I(40)94/CE-NEZ/G1 -111067 dated 9-7-99, and even No. 
2175 dated 27-2-99 rcgarding giant of Temporary status to Casual labourers and subsequent 
even No.2654 dntcd 16-3-2K regarding reiLnrisation of service of Sri Amarjit Sin, TSM, 	 [. 
office Peon , nIdrcssed to C,G,M.T. TCICCOW N.E. Circic, Shillong and copy cndorscd to this 

office 

The Lute of' the enstial lubuw cis with /withotit Temporary status still now working under 
this Circle who have come ftoni the weaker section of the society is uncertain and in fact , is 
hnnging in a thin thi end lnspitt' ot furnishing several reports from this office and your 

correspondences with C,G.M.'I', N l. Circle, Shillong. no action seems to have been taken by the 

010 the CGMT, N.E.Circle, Shilinag for rcgulari.satioa /aiit of Teniporarystatus of the casual 
labourers of Telecom Civil Wing , though similar category of casual labourers aUachcdto 
different SSA and 'lnck Force of 'Felcconi Dep1ment are enjoying the bcnpfits f R,M. /TM/ 
Casual labour with p.ection of vagc w.e.i. 1-1 -96 in accordance with Vth pay commission . A 

copy c4ch of shcli benefits ext ded 1w AicrI l.)in'cioi. 'l'elecrn. Task Force, Silehar vide ordem 

TF:ScJR-1)9$-W dntd 28-95 and t)V UMI. Agaitala vide order No. 13-289115M/99-

hpJ/65' tJitcd)_3*2K is enclosed (or your kind pe;usal . 

Tht- articulnrs of afuresaid ill fatcd casual labourers und'.r this circle arc further 

reproduced below: 	 . 
Nn 	Present 	Educational Initial date Whether 	Renj 

Uus 	QuajjjI 	of' cngilg 	SCISTI 
ement 

I. Sri Amnrjit Sini FSM(O/Pcun) Clnss-X 	I 4- I -$5 	OL3C 	Bligblc for RM 
TSM w.c.f 	 , 

Sri Janamajoy Roy O/Chowkidat ClassrVl 20-7-87 	SC 	Completed more than 
240 days & 1ligiblc for 
TSMawskil1Cd labour. 

Bhola Sankar 	Store ,, 	Class-X 1-7-88 	OBC 	- do 

ANIM 
tU1) Chanci Goala - do - 	Class-\'( $3.9(1 	- do - 	- 	. 

S Sniadal Milaknr 	Motor I i iv'i 	iss- 	I 	 - nsotor. 

% 	
' 	Driver: 	

' 

; 	
Uhusli Goalu 	iorc Chwkidnr (ins-< I - 1 2-')fl 	013C 	9- asp1 1 c lebovr 

Smt Iiiylu . 	 I pi t 	IL I ( 	'I 	t VR 	dd - as sk111 d I ibo\11' 

I t 

• 	 . 	 . 	, 
r 	' 	 ' 

H 

4  I 

	 I 	 I 	 I k 

• 	' 	. '..: 	:l 	
4 	• 	' 

Am m e r\ 1i 6 



/ 

I' f 	ii 	 Ion ( liii kid a 	( I: 	\ ii 	
lprc tha 

24OdJvs&cttg:b1( for 
11; fMLuiskilled libour,  • 	

9 .r: Sut I a; 	O/t'vIuSi(lmr 	(tass- VUI 	19-h -v 	. - 

	

• 	 In. Sn Sujit oy 	0/1 'ciL'\l''j 	!as. VIII 9.1 -9I 	SC II 	 Ciio( tifl 	jJ 	C. 	12-8-92 	QBC -d- 3  skilled labour 

	

• 	 12. Ssi Sutjr l'1lr Tp:s:  
13,5,1 So 	

hA. 	8-2-93 	SC' 	-do 

	

• 	 wr, J)iI1ll Typu;t, Aizawl II S. LC 	- do - 	(J/R 	- do - 14. S:i Nfl:)i Snrknr Motor I )rivcr, 	Class- Vu! I 8-11-9.3 	SC 	- to as Motor Driver, 
In Fdd it:011 to ::hUV('  

tflent toned :i ast c:icJ 	
following 9c1so;ls wcrc cngagcd on conact basis v,e.Lt1i date 

	

- 	 -  

i.tc? Nate 	"l'i CSCI)t 	Iduca(]u,thl Initial date 	Whether 	Rcivai Ls ;Etu 	Qffliflc,'jon of encae 	SC/STI
cnien 	013C 

	

} 	I 	
I. Sri iinM:nnjj Dch,auh O/l'coti Class-X 	6-3-96 	OBC 	Eligible for wages as 

casual Iubour(unskiJlcd 'howkjd:ir -do- 	15-I 2-96 	S C 	- do - 

A :opy of D ( : F ojdci'  No 269-I ./99-S'I1I datcd 1-9-99 on the nbot'c subject is 
eiicloscd t your kini peui:aI . whcrcin approval has been corwcycd regarding grwt of 
tcmpoia itaws to the casual labourers eligible as on 1-8-98 w.c.f. 1-9-99 wld regularisation of cawil Jal-ourers with Ten:porary status eligible as on 3 1-3-97 . f. 

1-4-97 . Thus TSM i,t • 	: 	 SI. N. I ir, :ligiNc lot l \.I in the scale of' R.s.255O2:x well 1-4-97. The other casual labourers 

	

J 	 :it SI.No 2 .1 , 4, 	, 8, 	if' mc eii:bic hir 'I'Si ice I' l-9-9 in the minimum of the scale of • ¶ 	 ks sci, 	i.e at Is-; 2.Sii' - 	I),.A. ilRi\ and CC.'\ as adiiii.s.slble, 	- I 	

I 

Ao, the cast:l lahout ct's at S. No ..S & 14 nrc eligible for TSM w.e.f 1-9-99 at the minimum 1 the scale .05 -459n i.e. at Rs.3u5u/ L  l).A, IIRi\ V. CCA as Motor Dvc, 
• 	 . 	fl: rcJHninin1' .'astinl lahotircrr; at SI, No 7 II 12 & 13 are eligible for TSM w.c.f, 1-9-99 

	

J

• 

	

	
'.' 	at nhinlnlL:l1 of the sctIc of Rs.3i 	4590 i.e. at ls.3050/ 	}fl -I- D,A, 	& CCA as skilled. 

	

I' • 

	 labour. 	 . 	 • 

• 	The other lahout crs S/Shri 13anainali Dch:ath 	Rajcsh Rabi Dos m ay be considerc(I cligiblc f:r Daily W11!C of casual labour (unskilled ) @j.2550 	+,D4 380/ i.e. Rs, 11 7.30 w.c.f, eift'r the date 9i eligagellient or 	 31) the (late c( nppiovuft\c deei:ied lit 
1 

- A3 it may take suntettilie to consider the Gasual labourers to be confc 

Status it is requested to provide them the interim relief with the daily woke 'calculated at the, 
ffluilil1lU of the scalt of' )sJU it' -  + 38% J). A per mouth for Sl.No. 5,7, 11, 12, 13 & 14 as for Casual Motor Driver! skilled cwat:I labour as applicable w.c,i the date of your kd approval ... - 

	

I 	
• 	Similarly, the daily wwte caleuIaLc(l at (lie minimum of the scale of 

R,2550fr + 38% D.A per month for nash-i lIed 11 	ci's at SI. No .2..3, 'I, 6, 8 9 & 10 may be granted with w.c,f. thc (Ilk I Your "Pl'' 	I 1 	
'•t 
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In connection with udmisihi lily of minimum of the scale + D.A for casual labourers 	a 
copy each of DOT order No. I .)- I 3/'7-R ales dated 23-2-1988 cncloscd along with DOT order 
No.269-1 1/98)STN-1l dated I S-9-9X ir casual labourcrs without temporary status and DOT order 

No. 10-13/87-It dated 26-7-89 regiuding casual labourers cngaed as casual Motor Drivers is 

enclosed for your kind penisni  

Several representations of the casual labourers weic Ibnvardcd to you earlier . Many of 
daily 	as applicable for casuaL 

thcrn have further rcprcscplccl for consideration of at least 	wage 

labourer 	The rcpicsutntlofls of (h'. (ollowirig casuI labourers aic enclosed herewith for youç 

d Qsidcration. 	 ; 

I1IC 	 &.1 	Sl aifiN 
____ 

Sri Janmajoy Roy 	 0/Chuwkidar 	. 
Rupchand (Joaln 	 Stoic (Thowk idni 
Sri Bhola Sankar I)cbnaih 	- do 

- 

.4. 	Subasli 
 JaysIcc DcbRoy 	 'typist 

Store Chowkidar Pradip Da 
SujitDas. 	 0/peon 

8., 	Sujit Roy 	 0/Peon 
'Fypist 

9: 	Miss Ranju Dcvi Kairi 	Steno Cwii 

10. 	Sri Sudip Kar 	 Typist 	 . 

1. 	Sri Soumia Paul 	 Typist, 	zawl 

Sri Satadal Malakar 	Driver, Aizawl  

Sri Naiitu Siirkar 	 l)rivc.r, Agi1ala. 

14, 	Sri Banamali Dcbnalh 	0/Peon 

15. 	
Sri Rajesh Rabidas 	N/Chowkidar. 

i 	
t will not be out of l)lace to mention that DOT(now DTS) has approved for 

Msam 
TSM to 672 casual labourers 

I 1L4 pl4 (.irdle rcgularisatiofl of 13 (thirtccn)TSM and con['cfting 
1(Pt) dated 9-2-20cX1 (copy enclosed) 	Similar approval might have 

vide rdcr No.269.4/93/STN-1 
been conveyed for N.E Telecom Circic . In. view of natural law of justice , the TSMJCaSUaI 

in 	career, sincC 
labourers listed above should get slimlar monetary benefits and upliftmcnt 	their 

duties 	and stisfactolY from the data of their 
they have been performing thcu 	continuously 

The molter WOS nl:;o discu;scdwitl1 your good 	cluriflg your recCUt Visit at 
inial cngngcmcllt . 	

, Silebar. 

Under the circu1w1nfleCs 	;timted above, 1 solicit your kind ifltCCfltOfl 	the 	ttcrfoi' 

TSM 	tippi oval for interim relief as discussed aovc. 
regulaSfltiO 	and your 

An early action is request Cd  

Enclo: As above 
 

( 
S u p er intC11(Ig EmghCCr(C) 

'l'ciecomfl Civil Clrd 
SlItb a' 

' 

Ic 
H 

. 
•.' ' 	H 

: 	
; I j . 	'I 





	

1 DFiRl'MFNT OF 'ITLVCOM ( :r Vi'O' 	 -. 

ANNE", ~F v 

• 	 (C1 1  IL \' Ii () 	 • 	 • 

0F1i'ICi Oi 'I'IIE sJ1' ;1iNi'F.NT)1( ENKTiJ1 	) 	' 

CiVIL CLPCI F A\1 ICAF1\TTV •J 'fl' 
• 	 ,,• 

. 12(4)95/SE-TcC/SC/ t t 5 -0 	 • id u S!a. ih 	 -•••• 

To 	 • 

iV 	1V K;i1 

• 	 TiWtIfl 

1.. 

3 
(1 	t 	 iL 	IL1 	I 	UI 	 II 	I) 

(I 	 ) ou 1 1" A ' Qffl 	 If 

AY 

It 

LIJ  

iT 

S 	• 	

1 11\" 	y(i, 

- 	- 

t• 

• 	:: 

• 	 S 

It 	
5 	 5 

I 1 I  

11c1 	 I 	 H 	
t 

• 	-; 	 - 

iS 


